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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH SITTING AT NEW DELHI

INTERIM APPLICATION NO. OF 2025
IN

EXECUTION APPLICATION NO. 26 OF 2025
IN

ORIGINAL APPLICATION NO. 351 OF 2019
IN THE MATTER OF
RAJA MUZAFFAR BHAT
APPLICANT
VERSUS
UNION TERRITORY OF JAMMU AND KASHMIR
AND ORS

RESPONDENT
IN RE:
ABDUL RASHID RAINA OBJECTOR
(Authority Holder)

OBJECTION PETITION ON BEHALF OF THE OBJECTORS
UNDER THE PROVISIONS OF ORDER 21 RULE 58 READ
WITH RULES 97, 99, AND 101 OF THE CIVIL PROCEDURE
CODE, 1908, AND JOINTLY READ WITH SECTION 14,
COUPLED WITH SECTION 16 AND SECTION 19 OF THE
NATIONAL GREEN TRIBUNAL ACT OF 2010.

MOST RESPECTFULLY SHOWETH:

A. EXORDIUM

1. The Objectors to the Present Execution Application are preferring
the present Objections under the relevant statute of law, inter alia,
particularly under the Provisions of the Code of Civil Procedure,

1908, for short, CPC and National Green Tribunal Act, 2010, for



47

short, NGT Act, whereby, the Objectors wish to place before this
Hon’ble Tribunal, the correct facts, concerning the area of

Kreentchoo-Chandara.

2. The Objectors, who are the farmers, have appointed Mr Raina
through an Authority Letter to establish the correct facts, which the
Applicant has distorted before this Hon’ble Tribunal. The Objectors
are filing the present objection petition, limited, to the area
concerning Kreentchoo-Chandhara in the Union Territory of Jammu

and Kashmir. The Copy of the Authority Letter is appended as

Annexure A-1.

B. TRUE AND CORRECT FACTS

3. Perusal of the Record reveals that the Issue for consideration before
this Hon’ble Tribunal in the Original Application Number 351 of
2019, as filed, was for the prevention of unscientific dumping of
waste and encroachment of Hokersar Wetland, Wular Lake and

Kreentchoo-Chandhara Wetland in the Union Territory of Jammu

and Kashmir.
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4. By Late Orders as passed by this Hon’ble Tribunal, the scope of the

6.

consideration was thus extended to protection of all wetlands in the
Country in keeping the line with the observation of the Hon’ble
Supreme Court that 2,01,503 Wetlands that the Union of India has
mapped should continue to be protected on the principles as
envisaged under Rule 4 of the Wetlands (Conservation and

Management) Rules, 2010.

The Hon’ble Supreme Court, as noted in the Order for which the
Applicant seeks Execution, directed that the Central Government
will identify and inventory the wetlands with the assistance of the
State Governments and communicate the Court’s order to the State
Government. Vide Order dated 25 November 2021, this Hon’ble

Tribunal is pleased to issue specific directions.

Notably, an Execution Application under the provisions of Section
25 of the NGT Act was filed by the Applicant, inter alia, alleging
several non-compliances on the part of the Respondent. The attention
of this Hon’ble Tribunal is drawn to Para 10 of the Execution
Application, wherein the Applicant, through an affidavit, makes
specific averments, contending that the Union Territory of Jammu

and Kashmir or the National Wetland Authority have failed to
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comply with the order and the directions contained in the order dated

25 November 2021.

. The Objectors are aggrieved and submitting this objection petition
regarding the concerns raised in Para 19 and other Paragraphs of the
Execution Application, that Kreentchoo-Chandhara is suffering
severe degradation due to its proximity to the National Highway,
NH-44. A significant part of the wetland has been filled with earth
material, likely to facilitate road construction, followed by an
irrigation canal, which once flowed through Kreentchoo-Chandhara.
This canal has been encroached upon and filled in to make way for a
motorable road. Furthermore, the Applicant alleges that the road was
originally a narrow pukka road, but it has been significantly widened
and is gradually being transformed into an entirely constructed road.
As a result, the alleged wetland has experienced a notable decline in
its ecological functions. The Objections raised by the Objectors are
based on the following points:
SUPPRESSION OF MATERIAL FACTS

. The Objectors state that the Applicant, Mr Raja Muuzaffar Bhat, who
claims to be a concerned citizen, has not approached this Hon’ble
Court with clean hands. The Objector states that there is a school

named Birla Open Minds International School, Pampore, situated on
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NH 44, Pampore, Galander, Kashmir, approximately 10 M from the

Link Road, which concerns the Applicant.

The Objectors also argue that the staff and officials of Birla Open
Minds International School, Pampore, have been putting undue
pressure on the local farmers who are currently Objectors to force
them to sell their agricultural land. When the farmers refused to give
up their land, the school officials, in collaboration with the Applicant,
began interfering with the ongoing use of the longstanding access

road, i.e., the Link Road.

It is respectfully noted that the Applicant, Mr Raja Muzzafar Bhat,
has a close personal connection with the son of the school’s founder,
having been his schoolmate and a close acquaintance. This
relationship accounts for the Applicant’s sudden interest in this
matter, concerning the link road, which was not present in the
Original Application and clearly exposes the underlying motive
behind these proceedings by presenting facts that go beyond the

scope of the order for which the current enforcement was filed.

The Objectors claim that the real intent behind filing this application

is to pressure the farmers into selling their land at a significantly

Vi
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undervalued price through a distress sale. Their strategy is clear: by
threatening to shut down a link road used continuously for over ten
years, the Applicant and school officials seek to make access
difficult and inconvenient for the farmers, forcing them to sell. If the
link road is closed or an adverse order is issued, the farmers who rely
on this route will face a detour of nearly 8 kilometres. This would
create substantial hardship and clearly serve the malicious aims of

the Applicant and school authorities.

It is also important to note that the link road is located more than 500
metres from the alleged wetland, assuming such a wetland exists. As
a result, it falls entirely outside any possible buffer zone, and the
issue of wetlands will be addressed separately in later submissions.
Currently, the Applicant's behaviour and motives, which appear to
involve collusion with officials of Birla Open Minds International
School, are sufficient to demonstrate the suppression of material

facts and abuse of process.

Therefore, the Objectors respectfully request that this Hon’ble Court
order the Applicant to disclose via affidavit whether he has any
personal, professional, or financial ties to the school or its promoters,

so that the true nature of his involvement can be clarified.
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The stream of administration of justice must remain pure so that the
integrity of the court's environment can invigorate all the organs of
the State. Those who pollute the judicial atmosphere need to be
carefully addressed to uphold the dignity of the court's environment;
this also ensures it can fairly administer justice to everyone's

satisfaction.

Anyone who resorts to fraud, obstructs the course of judicial
proceedings, or acts with an ulterior motive hampers the
administration of justice. Such individuals should be appropriately
dealt with, not only to punish them for the wrongdoing but also to
discourage others from engaging in similar acts that undermine

public confidence in the justice system.

WETLAND
The Link Road, as alleged by the Applicant, existed well before 2013
and does not pass through any wetland area. The Department of
Wildlife has formally taken it over; therefore, it is an old track

outside the Department's official jurisdiction.

The attention of this Hon’ble Tribunal is drawn to the List of 91

Ramsar Sites filed by the Respondents, which indicates that there are
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limited Wetlands in the Jammu and Kashmir Region and that there is

no wetland recorded at the estate of Chandhara.

The inhabitants, i.e., the objectors, have applied for the restoration of
the link road connecting Chandhara and Kreenchoo with NH-44, as
the said link road has existed for several decades and earlier work
has already been done on it through MGNREGA and other

development schemes of the Rural Development Department.

It is further submitted that several other link roads in the vicinity are
fully constructed with pucca connectivity, and no objection has ever
been raised regarding their existence or use. Singling out the present
link road, despite its long-standing alignment and public utility,

reflects nothing more than a misuse of the process.

The Applicant’s intent becomes highly questionable, as the targeted
obstructions of only this particular road appear motivated and
contrary to the broader pattern of development already underway in

the area.

The Objectors need the link road mentioned because they rely on its
opening and maintenance for their farming activities. Tractors, tillers,

and other vehicles use this road to travel to and from paddy fields
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and saffron land. Additionally, the road is crucial for schoolchildren
because it provides the shortest, most direct route. According to the

Applicant, the road is situated away from the local wetlands.

The present Execution Application is neither maintainable in law nor

on the facts and is likely to be dismissed at the outset.

The Applicant has sought to project the area known as Kreentchoo—
Chandhara as a wetland and has further alleged that a road has been
illegally constructed through the wetland, resulting in ecological
degradation. These assertions are wholly incorrect and contrary to
official land and revenue records. The factual and documentary
record shows that Survey Nos. 35, 69, 788, and 5456 are recorded in
revenue records as “Sarkar Makbooa Mohkama” land, classified
respectively as “gair mumkin nambal / irrigation land / kul,” and not

as wetland.

The recent work conducted only involves the repair and
reinforcement of the existing link road. No new road has been
constructed. The RCC pipes have been laid solely to facilitate
drainage and smooth water flow, and not to alter any wetland

ecosystem. Thus, the allegation that construction activity has resulted
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in wetland destruction or encroachment is factually baseless and

untenable.

The area identified by the Applicant as a wetland is more than one
kilometre from the road. Therefore, no environmental or ecological

impact on any wetland has occurred.

It is essential to observe that the Applicant has not presented these
material facts before this Hon’ble Tribunal and appears to lack
understanding of the ground realities. The Application seems driven

by activism rather than by any genuine local or vested interest.

Local inhabitants and residents for daily access to agricultural fields,
educational institutions, healthcare centres, and markets use the link
road in question. Any attempt to block or dismantle this road would
cause severe hardship and violate the right to livelihood and dignity
guaranteed under Article 21 of the Constitution of India.

The issue at hand stands squarely covered by the recent judgment of
the Hon’ble Supreme Court in Auroville Foundation v. Navroz
Kersasp Mody & Ors., 2025 INSC 347, in the said judgment, the

Hon’ble Supreme Court has held that while environmental principles

lo
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form part of the law of the land, they must be applied in a manner
that balances competing constitutional rights. The Hon’ble Court
observed as follows:

“17. Though it is true that the ‘Precautionary Principle’ and
the ‘Polluter Pays Principle’ are part of the environmental
law _of the country, it is equally true that while the right to
clean environment is a guaranteed fundamental right under
Articles 14 and 21 of the Constitution of India, the right to
development through industrialisation equally claims priority
under_fundamental rights particularly under Articles 14, 19
and 21 of the Constitution of India. There is therefore a need
for ‘Sustainable Development’ harmonising and striking a
golden balance between the right to development and the right
to clean environment. In N.D. Jayal & Anr. Vs. Union of India
& Ors., it is observed as under: -

“25. Therefore, the adherence to sustainable development
principle is a sine qua non for the maintenance of the
symbiotic balance between the rights to environment and
development. Right to environment is a fundamental right. On
the other hand, right to development is also one. Here the
right to “sustainable development” cannot be singled out.
Therefore, the concept of “sustainable development” is to be
treated as an integral part of “life” under Article 21. Weighty
concepts like intergenerational equity (State of H.P. v. Ganesh
Wood Products [(1995) 6 SCC 363] ), public trust doctrine
(M.C. Mehta v. Kamal Nath [(1997) 1 SCC 388] ) and
precautionary principle (Vellore Citizens [(1996) 5 SCC
647] ), which we declared as inseparable ingredients of our
environmental jurisprudence, could only be nurtured by
ensuring sustainable development. ”

...Empasis Supplied

29. The objectors, who are the local inhabitants, are more concerned than

the applicant about protecting the environment and preventing any



30.

31.

757

activity that could harm the ecological balance. However, it is also
important to present the true and accurate picture that the link road,
as stressed by the applicant, is firstly an old road. Secondly, there is
no wetland within at least 500 metres, and the wetland that is alleged

is quite far away.

The Present Objections are filed in the interest of justice, and the
Objectors reserve their right to file additional documents or present
further facts, if required, subject to the leave and approval of this

Hon’ble Tribunal.

PRAYER

In view of the submissions made above, it is most respectfully

prayed that this Hon’ble Tribunal may be pleased to:

A. Dismiss the Execution Application No. 26 of 2025 as not
maintainable qua the Preposition of Link Road in Kreentchoo-
Chandhara in the Union Territory of Jammu and Kashmir.

B. Until the disposal of the present objections, this Hon’ble Court
should restrain the applicant and the respondent from taking any
coercive steps regarding the Link Road in question, in

Kreentchoo-Chandhara, in the Union Territory of Jammu and

Kashmir.

=
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Pass any other order(s) as this Hon’ble court may deem fit in the
light of justice, equity and conscience.

AND FOR WHICH THE OBJECTOR/APPLICANT IN DUTY

BOUND SHALL EVER PRAY.
New Delhi
November 2025

OBJECTORS
THROUGH
RAKESH MALHOTRA AND BHAP:;T MALHOTRA
ADVOCATES
TRITENT LEGAL LLP

LAW FIRM|NEW DELHI

8729, L.G.F, EAST PATEL NAGAR
NEW DELHI- 110008
bharatmal2@gmail.com
+91-8447151507

13
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH SITTING AT NEW DELHI

INTERIM APPLICATION NO OF 2025
IN
EXECUTION APPLICATION NO. OF 2025
IN
ORIGINAL APPLICATION NUMBER 351 OF 2019
IN THE MATTER OF
RAJA MUZAFFAR BHAT APPLICANT
VERSUS
UNION TERRITORY OF JAMMU AND KASHMIR AND ORS
RESPONDENTS
IN THE MATTER OF
ABDUL RASHID RAINA OBJECTORS

(Authority Letter Holder)
' AFFIDAVIT'

I, Abdul Rashid Raina, Son of Mohd. Subhan Raina, aged 52 years,
Resident of Partly Ward No.1, Namblabal, Pampre, Jammu and
Kashmir, 192121, presently at New Delhi, do hereby solemnly affirm
and declare as under

1. The Deponent is the Authority Holder of the 20 Objectors in the

accompanying execution petition and is therefore familiar with the
facts of this case, making the Deponent competent to swear this
affidavit.

2. The contents of the Present Objection Petition are correct to the best
of my knowledge and belief, and nothing material has been concealed

therefrom. I state that I have not filed any other Petition before this

NOTARY BGIK NO..../ G\ .................

PAGE N e Bt
seRiAL N0 LE Salare2f

Hon’ble Court.
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3. I state that the annexures filed with the Objection Petition are true
copies of their respective originals.
4. That no part of this Affidavit is false and nothing material has been
concealed therefrom.
DEPONEI:IT
VERIFICATION
I, Abdul Rashid Raina, swear this Affidavit that the contents of my
above affidavit are true and correct to my knowledge and belief. No

part of it is false, and nothing relevant has been concealed therein.

Verified at New Delhi on llia NOV Zlg;'éf November 2025

D
SWORN BEFORE ME
ATTISPPED
MNAVRE ST KUMAR
NGTARY LUeLrI-R-57476
Government of india NOTARY BCOF NO.. (0 1

NEW DELHI, PAGE NOu BB

13 NOV 2025

S-169, DN/ Hng Market
Rajendra Piacs, New Dethi
Mob.: 9610079352
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AUTHORITY LETTER

Date: || /_f| /2025

We, the undersigned farmers of District Pulwama, Jammu & Kashmir, do hereby
authorize Mr. Abdul Rashid Raina, bearing Aadhaar Card No. 9470 5225 5120,
resident of Partly Ward No.1, Namblabal, Pampore, Jammu & Kashmir, to act,
appear, and represent us collectively before the Hon’ble National Green Tribunal
(NGT) and any other competent authority in connection with matters concerning our
agricultural land and related interests.

We further authorize him to sign, verify, and file pleadings, affidavits,
vakalatnamas, representations, and other necessary documents on our behalf, and
to take all actions, steps, and proceedings as may be required for safeguarding and
pursuing our collective interests before the Hon’ble Tribunal and other forums.

This authorization is given voluntarily and shall remain valid until revoked in writing
by the undersipned.

AM%resentative:

Mr. Abdul Rashid Raina

- Aadhaar No.: 9470 5225 5120

Resident of Partly Ward No.1, Namblabal, Pampore, Jammu & Kashmir

Authorized by the following farmers:

S.NO | Name Aadhar Address and | Signatures/Thumb
Card Mobile Impressions
Number Number .
1. gy Regen darte,  |2383835 30 Chotlone | ~ (N0
2. ot .d,;,d_éaﬁ/ WISkl GEH| chactlove { .
3. \Aghs Gz Killor OZtor 1980 81529603 LesBre Chrllide . Wi
Sader [Jd20SU2F894) Leliwve (L L
4. 0t ey Ahal  RACL3SE o] Chewophore | MAA<
5. lefasar Rflens | sosn 1383 194} Chardlber C ?-rr.r'u \
6. 93 Malyttin ,ﬂfﬁumr sl Chorcllorel _(\HA
T Shediletmlee/ Lewe 14530 L) yord Chovethors | <ipscls-
| 8. 1 J /Ln 13%1‘8‘&3_53; [ +ZwmbDoro ﬁ ;
9. amm/ ot Lre, |9/63 172 363 ZmaDiLe. _ thae3on w
10. bz lA-Knn pfﬁmﬂ. 6(1‘( 1332 S63) Pmubmz_ NN Tl
1.y 12090 393¢ Zafl L havallonts ————-',
12. MA.»{ B fowes (SR UE nqla‘a‘ CArMLa\——c Lt 2
13, |Gnes Hlad 20TRABIYRE Chergllans | Lalel
14.  [Shobty BOf Lrme. 79623231393 (hanghers| 34401
15. 5 ) mezr Bloth | FH 2k 037 0131 Chanhore \na!‘/__é-:_'-_‘_
16. oy Bang  H032 1150955 (£ handhoyt AN
17. ohet A Cowe. 1530 atdday U 55~ L Barcthove
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o) ) *
18. |(Akg/ Q_g_( <3 DIOS [empore_ N‘]‘,\u\,‘/\
19. - hre] 3593 363 BAF Danp WANK,
20. AL Pcm nC -~ ( l\__._b/vw—
\ P P
€>F’S"?0\-\}\"“k
Place: Pampore, J&K C“ps&

Date: // / //12025

Signatures of Authorized Representative:
Mr. Abdul Rashid Raina

(%
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mnI2 |
NCT OF DELHI COURT FEE
DLCT0634848K28220

AR

IN THE CourT oF .. FION/BLE NATONAL GIREEN TRIGUNNL ..o

...................................................................................

Suit / Appeal No...... EXEAINON) APPLLLATION 2.6 JURISDICTION of 207

Inre .-

RATA MuzasPAh pupr . Plaintift/Appalaint/Petitioner/Comptainant

.............................................................................................

VERSUS
.............. Vaion, TERRI DRy DF JAMML € .Kﬂ#:'!f‘.'ff.‘.(f].95‘:3{0ndantﬁRespondanuAccused
KNOW ALL to whom these present shall come that IWe.............. PB4~ ﬂ-‘smb %NACW lebey

......... o) oo . the BDOVE namedm”'%\.ﬂdo hereby appoint

TRITENT LEGAL LLP

Law Firm | New Deihl
Rakesh Malhotra R.K. Tripathi Sahil Ahuja Bharat Malhotra
‘ D/1105{2015

Taksh Suri Kushal Malhotra Kartikey Sharma  Abhijit Singh
D/6290/2022
Corporate Office : 8/29, L.G.F., East Patal Nagar, New Dethi-110008
Tel.: 011-41021009, Mob.: 91-98102 39071, 918447151507
E-mail: rakeshmat2@yahoo.com, officerakeshmalhot’ .~ ~“mail.com,
bharatmal2@gmall.com, chambersoftritentlegalll ("¢

{hereln afler called the advocatafs) o be my‘our Advocate in the above no!
To act, appear andd plead in the above-noled case in this Courl or lonar

WiL

be Iriad or heard and also in the appellate Court ncluding High Court sy 29@ ; PouNG;
each Courtby mefus G _}’.? &
To sign. fike verity and present pleadings, appeals, cross-objections «. A .

ARE =4

revision, withdrawal. compromise or other petlitions or affidavits or other dou.
necessary of proper for the prasecution of the said case in ali s stages subjects to p.
slage, SRR S

Te file and take back documents, 1o admit and‘ar deny the documents of oppasite party =

To withdraw or compromise the said case or submif to arbiteation any diffarences or disputes that m. = des
touching or in any mannerrelating to the said case

To take execulion procesdings.

To depesit, draw and receive monthly cheques, cash and grant recespt thereof and 1o do all other acts and
things which may be necessary to be done for the progress and in the course ol the proseculion of the said casze,

To appoint and Instruction any other Lagal Practitioner authorising him 1o exercise the power and authority
hereby coqlerred upon the Advocate whenever he may think fit to do so and to sign the power of attormnay on our
behall.

And I/We the undersigned do hereby agree to ratify and confirm all acts by 1he Advocates or his substitute in
Ihe matter as ma‘our own acts, as il done by mefusto allintents and proposes.

And l'We undartake that I¥e or mi/our duly authorised agent would appaar in Court on all hearings and wili
Inform the Advocate lor appearance when the caseis called.

And 1/\We the undersigned do hereby agrea not 1o hold the advocate or his substitule msponsible for the resul
of the sald case. The ad|ournments costs whenever ordered by the Court shall be of the Advocate which he shali
receive and retain for himsael!.

And 1/We the undersigned do hereby agree thal in the event of the whole or par of the fee the prosecution of
the sald case until the same Is paid up. The lee settled is only for the above case and above Court, I'We hereby
agree that once fee is paid, 'We will notba entitied for the refund of the same in any case whatsoaver and i the
case prolongs for more than 3 years the original fee shall be pald again by me/us,

INWITNESS WHEREOF 'We do hereynto sel my/our hand to these presents the comtants of which have
been understood by me/us on this......... \SM ... ety of.. NDVMLthon............20

Accepted subjoct to the terms of the foes.

Client ent




